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The Hon'ble Mr. SePoMukerji, Vice Chairman

and _.

The HoI\'ble_Mr. N.Dharmadan, Judicial Member

BRI

Whether Reporters of local papers may be allowed to see the Judgement ?77
To be referred to the Reporter or not 2K» .
Whether their Lordships wish to see the fair copy of the Judgement D

To be circulated to all Benches of the Tribunal ? &
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 (Hon'ble Mr.N.Dharmadan, Judicial Member)

O
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The applicant is aggrieved by the refusal of
the respondents to nsider him for selection and
appointment as EDBPM, Velliyanchexri’ P.O. considering
his past service indicated in Anne:mre—l certificate. |
to2d  According to the applicant, he worked as an.
EDBPM in the same "Po's't Office with effect from .23.10.1‘9“70‘
fcont‘im'mixsly for a oexiod of 10 years. Thereafter on |
-  pe st pusd B
account of his absence from employment he was not allowed

to work in the Post effice. Now he reliably understood that



4. ... . In the ve light

..2.".

a regular vacancy_‘l\dss'_omﬁred in the same P.0. The

[

first respondeﬁt is ‘taking steps for: filiing-up the
post after conducting a regular selection by calling
names from the second _respondent.% The second rese

' AR e
}_pondent spéim names of persons but the applicant's

name was not incfudsds in the same. He submitted that
he had an earlier registration .it was lapsed on |
‘account of his failure to renew the same, He has ‘..

also registered his namne in the y= ar 1992‘ _énd is fully

qualified to be considered for the post haVing weightage

for the past service, | S
3. At the time when the case came up for admis'sion.;

the learned §mnsel fcaa_r'the respondents on the basié
of instructions submitted that the applicant will also
be considered for the regular selection,

s re ,.»_.-'.'iéat isfied that

: s -,&“

the interest of justice will be met in this case if we
' direct the respendents to- consider the applicant also fer N
regular selection as EDBPM. e’lliyancherri P.@. in the
int’ervi-ew to be hef],'d ‘bfthe_ respondents. ,Accordingly

we admit this application and dispése of the same with
the direction to the first respondent to consider the

,' applicant also for regular selectz.on to the post of EEBPM,;

Vel-_liy_ancheK] P.0o ‘I‘here- is no order as to costs. .
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